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Order dated 05,01,06
Non-sapction of renefits under ACP schéme, to

in this Original Application filed under Section -gf
19 of the Administrative Tribunal's Act,1985.

It appears from Annexure-A/7 dtd .01 .09.2005/ that
the case of the Applicant(for grant of ACP benefitsg
was forwarded to Field Operations Pivision of |
National Sample Survey Organisation of the Ministry
of Statistics and P.I. in W% office letter
No.2(8)99/EsttTI,dtd,30.12.,02 and of 29,6.,05.

Since the matter relating to grant of ACP

Benefits to the Applicant 1s still pending
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admission stage.

i

consideration of the Respondent Eepa'rtment,» ai = v
without entering into the merits of the matter,

this O.A. is hereby disposed-of with a direction
to the Respondents to pass necessary consequential !
orders (in the matter of granting ACP bef!a fits to
the Applicant)expeditiously within a period of £
120 days from the date of receipt of a copy of this£
order, = ;

This O.A. :I.s', accordingly, disposed-of at the j|
3

Send ¢oplies of this order to the Respondents,

along with copies of the 0.A. and free copy of thisfé

order be also.sent to the “pplicant in the address

A58

given in the O.A. A free copy of this order ke also

handed over to Mr.D.N.Lenka,id.Counsel appearing
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for the “pplicant,

Mem

i

28 oyl

S Ty -
P




